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;thaffthe ranel was prepared to keep a waiting list of the
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applicant, Sri N.V.Ramana, learned Standing Counsel for
R-1 to 3, and sSri D.Panduranga Reddy, learned Counsel for

R"‘l- - ~

2e The applicant's name had been included in the panel

of selected candidates for appointment tc the post of Turner,
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panel having been drawn up, are not operating the same,

with the result, the applicant is not appointed. His Ffurther
grievance is, that in view of the inclusion of his name in
the above said panel, the 4th respondent is not considering

him for sponsoring his name for any other employment. It 18
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for a direction to the R-1 to 3 to appoint the applicant as

Turner.

2. Sri Ramana, learned Standing Counsel for R-1 to 3
statéﬁkthat though the applicant's pnam= is at S1.No.23 in
the panel for the post of Turner, he could not be appointed

asﬂ}here is no vacancy at present. It is further submitted

candidates for absorption in vacancies that may arise in
futlre, It is stated for the respondente that 3rd respondents
addressed a latter to the 4th respondénts requesting him to
restore the seniority of the persons who were included in

the panel in the employment pxchange. It is also graciously

-

CTheR @kendina founsel that R-3 is prepared
to keep the panel alive till those who were included in the = =

panel are appointed,
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3. In the light of the above submissions, we are
of the'viéw that the 0A can be dispos=2d of with the

following directions:

R-1 to 3 are directed to keep the panel

prcparedfg&;saant to the proceedings dt, 13.1.1992,

 for which the applicant was interviewed on 31.1.1932,

for appointment to the post of Turner alive until all
those who are includ=d in the panel are appointed, and
to appoint the applicant in his turn., No fresh recruit-

ment should be initiated for appointment to the post of
Turner uivLr wise prreen— — . '
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restore the seniority of the applicant in the employment

exchange for future sponsorship.

4, The OA is ordered accordingly. No costs>\;
(R.Rangarajan) ' ( V.,Neeladri Rao )
Member (Admn.) ’ Vice Chairman
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Dated 24 August, 1394,

(gt
s
srh. Deputy Registrar(J)ccC

The Secretary to the Govt., Govt.of India,
Ministry of Defence, Dept.of Defence Production,
New Delhi-11. ‘

The Secretary, Ordinance Factory Board,
10/a, Auckland Road, Calcutta-1.

The Geéneral Manager, Ordinance Factory Project,
¥Weddumailaram, Medak Dist. A.F. 205,

The District Employment Officer, Medak Dist, Sangareddy.
One copy to Mr.Mederchand gori, Adwrcate, CAT.Hyd.
Cne copy to Mr.N.V.Ramana, Addl.CGSC,.CAT.Hyd. _
One copy.to D.Fanduranga Reddy, Spl.Counsel forA.P.Govt.CAT.Hyd.

Cne copy to Library, CAT.Hyd.
One spare cCopy.
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No order as *to costs.
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